14308 Additional

Our money does not produce the
propar results, It has been o0 all
these years,

I would like to continue tomorrow.

Mr. Bpeaker: Y
continue hm‘u e Shay

Mr, Speaker: No. It is a Half-an-
Hour Discussion, You can take 10
minutes ani others will only put

SRAVANA 2, 1889 (SAKA)

Construction in 14
Asckg Hotel (H.AJL Dis.)

Mr, Speaker: 1 ghall call the hon.
Minister at about 580 p.m, I think
he would need about five to ten

Shri Samar Guba: This Half-An-
Hour Discussion Notice was first
issued In my name, Perhaps there
may have been a mistake on the part
of a newcomer like me. But I was
given an assurance that 1 would also-
be given about seven to eight minutes”
time,

The Minister of Weorks, Housing and
Supply «(Shri Jaganath Rao):
After I reply to the discussion, hon.
Members can put questions if they
want.

Mr, Speaker: That has not been
the practice so far.

Shri Sheo Naraln (Basti):
House must adjourn at 8 p.m.

Mr. Speaker: I know that; other-
wise, the hon, Member will raise the
question of quorum,

The

days back so that ] was to be first
person to initiate the hall-an-hour
discussion. Then, suddenly the Secre-
tary told me that there had been &
certain mistake and [ was asked whe-
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Bhri Jyetirmey Basu: The problem

<an be solved #f you give us also

some Little time.

Mr, Speaker: Questions can be put
and no speeches, should be made

Shri Jyotirmey Basa: You cmn
five ug about five minutes,

Shri Surendranath Dwivedy (Ken-
drapara) As a compromise I would
suggest that you may give Shrl Kan-
war Lal Gupta ten minutes and Shn
Samar Guha five minutes, other
Members may put questions and then
the hon Mlnister may reply

Mr., Speaker; Yes, let the others
put questions I would allosy them
to put questions

Shri Kanwar Lal Gupta: Do not
be so strict !n regard to the time If
mecessary, you may extend it by 15
40 20 munutes

Mr, Speaker: There 15 no question
of bemng stnet, but there must be
some lLimut about j;t Now, let hum
€0 ahead with at

Shel Nath Pal (Rajapur)
hmm begmn

Now let

off e oW o ¢ W g,
aeiw e ¥ §9 w9, §9 e ot
sy ot ¥ fau 2 wO¥ 29
wrw w1 Zwfasrar man | qw & o
waww T wsw Wy, fw fae few
» fwer &, g % Fily a7 & %) fudy,
F9 & woww Af, TR oy weT g g
W § WY AW & W oo ¥ qdere
wt f et Srefrore 2w g wfgg
g ¥ ¥ fgere & &y faw ¥ freen
wifgy we % fad ot 7a4 & afafoer
fuw ¥ x &t frit 9 * oy fuavere @
fir & Fereew ¥ e e & figare
Y g ot foqr wur §

woww Wi, s A wmefe
fuw W 1 wrg g fs faforere angee
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e {, glfrawd 2owdl &
s sk fs g wrerdfmm dfe ¥
£ w fvww feagfe v ) Tav w
wifee ¥ | oy ¥ A ¥ Fyowt
i fsRNamwe@ml ' @
e ifs Qe sl far )
WY & WEAT 7 gy § I 6 T
few o St v 1 1 weeT Wy o
o fares wit ot § fe arre ot &
urty gfserw v § o 39 ¥ o wnr oy
e g g Fec T wwd € o on
& cErdnA gk § vepet b,
tar g § f Fafaes X Gwamer farar
fe WA 2wt T, ¥@fwea Eve
% quwan g e fafaedy & ot Fora fidy
¥ 9% wgr ¢ wg T odely aeer
e elrafed b1 gl oo for oy Fae
qrq & qry wr § I F A vew
¥ Fiar g famr | ¥y Wow
® ure X wgwe fzar | I A we
sy st ofc o7 &7 Creereie
Ixver g & maan g s ag o -
FUATH &7 AT ¥ ¥ W A A it
werHe v fayr  Afew @7 &
TP W Jo4 gw o aw €@
fir faradt gz &% w19 ¥ fadem ot @
o ¥ ey og f gEt ¥ Ay W
I I[N Y s URTH H WL A K
oft femr st oPR §O v wrdy
o sraafer Az ¥ A s fafreee
o ey § o o A Yoy o
ol w1 Wfer o difcfaaw Fac
I Hfgem &, wre v 01 & oy
W §, o qrer § vafo ot spn
g, w9 ¥ @ ad § v wre ek
e T ot wy Eee fodee §F wren
o qudt o 3¢ fs are gl
g o T wr weirwe mft Farar wrawr )
ﬁmtﬁwng'!tdﬂrdl
farr wt wre & g Fae fear &, wg v
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fear & 1 Ay qiw Wit W o Wl
o wifgy o7 o siger Eac ot o
wifge o : ¥ g T A W ot
ot Ty 37 ¥ At ¥ Ny e g
Z¥e % oit ¥fw Wige § 1 AT 20
wure &1 fewta @1, 39 w1 wwwaw
Nt N awwor {1 &
gawar g fw ag Shw AT g 1w Arg &
v sSrftae fear § @t a0 & fgam &
& ®CU NfET | IE ¥ W Owew
farfeee qrgw & fag ¥ fr Y it fag
wigez %! ¥ OF A 7g o fe gw A
e fafreer & ot feedt omw
fafrrzt & woee femr ...

Bhrl Jaganath Rae:; Not Prime
Minister,

Shri Kanwar
quote him
Shri Jaganath Rao: I have correct-

ed it. I said Deputy Prime Minister.

oY WO Ny e ;@) WIT A W
fw ox a1 feei v or fafame oo &
garg & farar | (wiaw) ..
fadt arew Faia=zr g wredw fafaey
% g & w@rT @ B Argy A
wifgg |

a7 w7 e dige T fom
T 9734 Wi T TORIAE 3% T 6 )
& g qoar § fv wox vq € o
TUETRE 3% A 4F aF W19 & gq §
Fwe ¢ ¥ fapmr ?
Shri Jaganaty Kso; That also I
explained,

e ww e frd o,
wty & qg Tex e fwar gq & g
6 oA og & fs w wOm w9
vHhyesawrdw §1 wgw w fag
WA W fag 1w i IE W
ot Tre X vl £, o 99wy TvcArfew
o ¥ wed [ o Saw wifeg fs oy
Fevow Wt qfudr qufog wwwr e
Teeri s v wft wr 7wy & wwwar

Lal Gupta: 1 can
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f fafreee angw @ & dforeme «8
o oy wreliiz Sy aft ¢

0 o mo wnde fafrec @
qor @7 ¥ gwirw foa, 9@ & o
o T qwar | W s §, i B,
2g ¥ wvn fafaeec §f ar wro ff v
wEF, Ta ¥ gt ¥ w1l oF mff owar )
sirfrore & fgame & waar wifgg @
el S WICE 2aTT §7 T TCHRAR
% T 1 IX W g I, gEw WA
fom ? o AfeR s F I AW
fw 2 amer 40 gore T v v dfag,
AR AT W o @ w1 ey Wi
wt ¥4t wff wgr 7 farw o7 TvE WA
&% 7y W, w1 femr §4 gq WY frm
¥ ¥fpr aralt &t w7 & ey B
wfgg w1 € ¥ 2 ®Tw 40 g7 I
AT, P wwar § 3 £7 ¥ F AT
wif fowr omar 1 @1 w8 w7 W o
w11 Wifgq | grar ag w1fgq i fs aran
W19 74T 2T ¢ A A1 G Ty AT
wredt WY awg & T FOEEY T oY gy
AT HX & IT #Y w7 o qg avflow
&, W7 aareq fs famr Feww o
¥ taed ? agge ad femr! ¢
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[t ¥z wry )

i arf fegugd feag r ool
& e grew ¥ Ty oF SwTT W
T X W, T TR ¥ W
W R ag N @@ afews
¥ WY v 9y qufawrd ¥ oY wgi
I derfomr. ..

Shrl Jaganath Rao: He is making
an allegation against a person. Under
rule 353, if any member wants to
make allegation against a person who
is not present, he must give previous
notice,

Shri Eanwar Lal Gupta: I am not
naming any officer,

Mr. Speaker: The convention Is not
to make any allegation against a per-
son on the floor of the House when
he is not present here to defend him-
self,

wft S o e ;WA or
w—% 0% warw fafrer ww &
Ty o wgan § fir g W whwde
witc wree ¥ wr v e T T
w1 wied fean ag ot wdwee fear
W aiw gew & art 7, agwi far ?
e Wi Zre gz fearar e ?
i 2orcew v are Ay fer s
T daRT 2T gur ooy SR
g, sl woff & qeme we fear
R § o W ap W feagdwe
YN o 1 % oy wwwer § feag
qw fisz vw g, et fro ok &
qre forarr ¥ wifg® 1 Wve #o wTE
o forrr W sfrwiee aft
e wrawr fiare § fie st W
wiiw W §, st & fggw & diw
ot v & ey W aweiw Y et
Aoy oy s R A N qugr wiT E v
Y§ o g @ wwer st e
o ST (¥ Aoy ¥ oheely ol @
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g, S vl §, wew v B,
fred WYl oM A BT 8, w@
feite mft o | g F TR @t
¥frag ¢ w1 Frd orfrey Ry aredy
¥ fird, et ow ag g § fr e
Wi ¥ fear | & T ) e
fe fedt wfswc s futoe P
wT, IeGT W wor A W afigd,
¥er M FTgTT § Swer W
g & ok o ag dvw Y g

wfaw ¥ 73 wiw wor wgor
§fe wv ©r o aolt o R
WTEAT AL | W W YT
Y v 31 A A A qg R
it wi, ot o ag wd
WTIEE § gT B gAew W qdar
Ta & o Sre gt g ag ¥
o #o wrg w amAT Mgk wfir &t
e WA ¥ WA e, afe
wrodro wrk & fid waw & aAA
oT AT )

Shri Samar Guha: At a time when
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Shri Samar Guha: Because there
15 & past connection He was Chair-
man of Heavy Electricals, at that
time also he gave tenders to this
very company at a higher rate of
Rs. 4 to Rs, 5 lakhs,

Mr. Speaker: That you can say.

Shri Samar Guha: This gentleman
had a bungalow constructed recently
in Lajpat Nagar, and this company
supervised or constructed the bun-
galow for hum at a very cheap rate.
Again, this company was offered the
contract for excavation in Asoka
Hotel

Therefore, we have 1eason to be-
Leve {hat there has been an under-
hand and shady deal with the con-
tractor  (Interruptions)
you I make a request to the presen.
Minister that this illegitimate and
corrupt product of the last ministry
should be considered as a fit case for
investigation by @ parliamentary
committee.

Some hon, Members rose—

Mr, Speaker; It is not a question
of any party here; if so only two or
three people will be allowed. The
pames are here. 1f hon. friends will
confine themselves to questions, we
should be able to finish.

Shei M. L. Sondhi {New Delhi):
Mr., Bpeaker, this ls & hare brained
scheme and Parliament, 1 believe,
hn;ﬂthttorduﬂwmmtor
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Conctruction in 14314
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public palicy ss i is understood by
us in the Opposition at least. It

Shri M. L, Sondhi: There is some
misunderstanding, It is the name of
a festival there, not of & person. Will
the Minister kindly explain why In
this major construction project at
public expenses all rules had been
thrown to the winds merely because
1t was defined as a rush job? Why
was it not possible for the Minister
to solicit public co-operation to house
these people who are coming here as
paying guests? My reference to
Czechslovakia was only intended to
suggest that they had followed the
same practice at the time of that
festival.

dalore) .
hon, Minister is that the lowest ten-
derer had a shady past and so the
second lowest tenderer had agreed to
execute the work at the lowest ten-
dered rates and so he got the sanc-
tion of the Deputy Prime Minister.
The whole thing is a coloured trans-
action. The facts placed by the
Minister reveal that he has an invisi-
ble thread or connection between
himself and the contractor, the second
Jowest tenderer. Normslly when the
works sre executed, they are publish-
edinurioulplplnbnthram
here involving more than 2 crores,
there is no procedure followed. This
must be sent to the CBI who must
enquire into all the files thoroughly. .

Mr. . Mr, Kotharl ¥You
wmthnemhmﬂthlm

Shrl V. Krishnameorihl: Why are
mmmwmw
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My, Speaker: So many of you have
said the same thing. You give a big
background instead of putting a
quastion.

Shri S, B. Keotharl (Mandsaur)-
Caesar's wife ghould be above sus-
picion and that applies to the gov-
ermment The procedure laid down
with regard to the acceptance of
tenders should be rigidly followed in
all cases so that justice may be done
and justice may also appear to the
public and Members of Parliament to
have been done. In view of the ghady
stmosphere surrounding this deal,
would ¥ne Mirisher consider the ap-
pointment of an ad hoc committee to
enaguire nto this matter? What steps
does he propose to take f{o ensurc
that in future the procedure laid
down 1= rigidly followed in his de-
partment, because we receive so many
complaints about this department in
partjcular?

Wt amye ol (ggEET)
weW g, g Shwry mifedee
six wacda ¥ fiw oR™ ¥ Faw A
wr W wPen awET fe mfwde
e & wr oy fawrfor $r1 et feda
o 3w W frmr o WY w39
were ¥ Wk fawfor &t @ "o
X ATH ¥ O W FY 79 AL 6
& s T wal) £ 1 o wr w wEe
W w1 Ay N A e safee o
-t

Shyi Jyotirmey Basu: This 15 quite
a delicate matter. I hope you will not
make a rush job of me, §ir We find
on the one hand corrupt officials
and on the other hand, the owner of
a private sector luxury hotel has a
hand in this matter., This business
was dished out hy twp officers—the
Secretary of the department and the
Director. Let us go to the back-
ground of the Secretary. I am not
mentioning any name.

JULY 24 1967 Comchm tagé
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Mr, Bpeaker: Even then, we are
not discusyng the Secretary’s back-
ground,

Shri Jyotirmoy Basu: This man
wfs 50 corrupt that he could not
resist the temptation of stealing the
siiveiware of our embassy while he
wps the Ambassador there. I have
go! the PAC report, Sir It says, “A
silver fruil set of 12 pieces purchased
by the Indian Embassy in April 1981
for the Ambassador's use was replac-
ed by another inferior set”

Mr. Bpeaker: Please put a question
Shei Iyatbomay Baow, The Teoph

who have dished out the business were
(horoughly corrupt

Mr, Speaker: You want CBI or
parllamentary committee?
Sh i Jyotirmoy Basu: The total

pusiness 1y valued at gbout Rs. 1
cvrore  On enquiry, we have found
thut the contractor 15 making a profit
of Rs 20 lakhs, out of which Rs §
jakhs have been given asg baksheesh
to those persons from whom he 1s
geting the business Sir, it will be a
drop in the ocean because the CPWD
15 @ monument of corruption

An hon. Member: You are all
angels'

Shri Jyotirmoy Basu: In this case,
jet there be a judicial probe

drwle No egwlt (FyETATE)
a3 qg W ¥w AR §aw
Y wrers 7 faed o i &
#F g frdeee wwd § ar W ¥ W
#TaHAT a% oy oft gf F odér
#forr @ | ST A% wTWA W o™
t w® ¥w W A s
ATk WIS & g andt g g
g fe sa wgr &w wwddz  wrw
# N wiw N 7 v W
o AW W E wmd wraer §
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M & W W v mE ¥ fr g
w % nema weed @ e
wrke & afeg sT@ w1 wmgm wuht?

8hri C. C. Desxi: Now that the
work is progressing and it is likely
to bring in valuable foreign exchange,
will the Mihister take steps to see
that it the work 1s not properly
executed, there is a penalty clause
which will cover the cost of rectifica-
tion of the mistake? 1f this revolv-
ing tower turns out to be static God
help this minstry’

Sh:l Nath Pal: Under the directions
ssued by this ministry regarding such
contracts, 1s 1t not the rule that the
Contractor should fill in the rates
tendered in figures @s well as 1n
words®” The amount for each 1ilem
should be worked out and the requi-
site total given, Tenders which do
not fulfll these requirements are liable
to be summarily rejected The ac-
ceptance of the tender will rest wilh
the Managing Director Tenders in
which any of the prescribed condi-
tions are not fulfilled or are incom-
plete in any respcct are liable to be
rejected

In their letter to this concern, the
Managing Director wrote to this
effect.

“Para 13 of your above men-
tioned letter relates io the sky
rostrum and you have not quot-
ed detailed rates for the construc-
tion thereof above the third floor.
As these are, however, similar
items in the tender the rates for
these items gquoted by you will be
the basis for working out the
rates for the various items.”

May I know, when the rules cate-
gorically state that if the items are
not filled the tender will be rejected,
why the Government went out of its
way in this particular case to do the
work which the contractor is sup-
to do? Why did it take it
itself to do this work? May I
why this special tender kind-
was shown to this firm?

it

‘a

Construction in 14718
Asoks Hotel (H.AH. Dir)

oft o v (g8 : ustwr Wi,
ek MAvwg wgn § fr fpgenr
wAtrgh@ v g Fw
aeg w1 wn wffer v dar fie
warw gew & fear ar gy § wpwon
agr =rfege |

Aq waer ag ke s vy
afemdz & e @ ¥ e
ag W Sehw ¥ fowfirw ¥ dar
g1 & O 7 5 ARw ey arfen-
78 wHE w49 ?

™ ¥ amg-uy & wh
qz WY g a7 g § A fgr
iz s moeTT &
7 fafreex & o oy &t
mmﬂmmﬂlﬁ
ﬂsﬁrﬁswﬂwmi
aredw § W dady Wy &

7 AERT 41 99 B W ¥R ¥ fee
ug  FTHATEr wA ?

Shri Surendranath Dwivedy: Mr.
Speaker, Sir I would like to know
from the hon. Minister whether there
1s any precedent to show that
although the contractor did not fulfil
all the conditions and tendered an
incomplete tender his tender was se-
vepted 1gnoring all other tenders; and
secondly, may I know whether the
Mimster or the Government has en-
quired what are the antecedents of
this particular firm to which the comn-
tract was given, what was the comn-
nection between the contractors and
the present Chairman of the Ashoka
Hotels and whether the Secretary of
the Mimstry had anything to do with
him?
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The Minister
(Shri Jagsnath Ras):



Ministry of Commerce wrote to the
Hotel Managements that the UNCTAD
Conference was goung to be held from
February to March in 1068 and about
2500 delegates are expected to be in
Delhi The hotel accommodation
avalable 1n Delhi—posh hotels—is
435 beds 1n Ashoka Hotels, 202 m
Claridge's, 150 in Imperia] and 604 10
Oberol International Therefore, there
was & need for expanding the capa-
aty of hotel accommodation (Inter~

Shri Jaganath Rao There 1s the
need and that 13 why we are ex-
panding You may not agree, thal 15
a different pomt (Interruptions)

Mr. Speaker: Order, order If hon
Members do not want to hear the
hon Mimister, I will adjourn ‘he
House If this happens again 1 4an
only helplessly adjourn the House

18 hrs.

Shri Jaganath Rao: Therefore the
Asoka Hotel management came to the
Govemmment for 1ss10n to extend
the hotel The Government of India
gave permismon in January 1967
The expansion project has to be
completed by the end of this year
Therefore, on the 25th of March, =
lLimited tender notice was issued on
the advice 6f the Minustry of Works,
Housing and Bupply Of the 24
notices sgued to the mmportant con-

and other important firms did not
evince any interest

Sbri Surendranath Dwivedy:; It
was not advertised

Shri Jaganath Rao: It iy my case
that it was not advertised We ssued
hmited tenders to the noted bwlding
contractors in the country 2¢ only
and out of them only 8 purchased
the forms TFive of them submutted
their tenders The tenders were
opened on the 10th of April Then
they were sent to the architects for
scruliny The archutects on exami-
nation found that this 18 a special
Job a structural job which only
Messrs Tirath Aam Ahuja  and
Company could do, because they had
constructed the original Asoka hotel
bulding  Considering thewr high
standard of performance, reputation
and experience, particularly in the
archi.tectural building works and
taking into account the nature and
complexity of the Asoka Hotels An-
nexe project, the management ac-
cepted the second lowest tender,
because ihey did not consider the
lowest tender as competent Then it
came to me

Shri 8. 8. Kotharl, The explana-
uon makes the case worse

Bhri Jaganath Rao: Listen to my
case They accepted the second
lowest tender When 1t came to me,
1 came to the conclusion

Shri Jyetirmoy Basu: Entirely a
cock and bull story (Interruptions)

Shn Jagamath Rao: I came to the
conclusion

An hon Member: We are not sahis-
fied

Shri Rao: Don'y be
satisfled 1 do not want you to be
satisfied (Interruptions)

Mr. Speaker: Will you all kindly
sit down® Otherwise [ will have
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mmwwmm
Houpe. (interruptions) **

Mr, Bpeaker: Nothing will be
recorded

off NN AT g ;T AERY,
fgamzaw Attt fafreama

wt | Ty oifeRr-
wz ¥ ford ommedy & wte o W e
T3 T I & fad 3w oz
Y ATy FTAT MM

Mr, Bpeaker: 1 have not come
across one Minister in any democracy
who can satisfty the whole House.
He may partly satisfy one section and
partly another section, but not fully
the whole House. Now, let the hon
Minister continue his speech.

Shrl Snrendranath Dwivedy: He
must explain why the second lowest
tender was accepted.

Shri Jaganath Rao: 1 am stating
the facts. The Asoka Hotel manage-
ment accepted the second lowest
tender on the ground that they have
confidence in this contractor, because
he has constructed a number of such
buildings and the main Asoka Hotel
was constructed by this contractor in
the year 1966-57. Then it came to
me when I came to this Ministry, I
thought that Asoka Hotels being a
public sector which
autonomous, it has the right to choose
its own contractor,

As regards the tender amount,

I thought 1 should conmsult the Fin-
I went to him and
he also agreed with me. On his ad-
vice I directed the Ashoka Hotel
management that if they were inter-
ested in sccepting the second lowest
tender he should be asked to reduce
it by Re, 3,20,000.
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“Whri Jyeti‘moy Basu: You cannot
do it

Shri Jaganath Rao: We can do it
and that was done. The contrsct was
given to Tirath Ram Ahuja and Com-
pany.

Bbri Surendranath Dwivedy: The
only question is why others were not
given the same privilege.

Shri Jaganath Rao: Technically
the architects who examined all the
tenders (Interruption).

Shri Kanwar Lal Gupta: Not all
The architect has given remarks
about Sardar Uttam Singh Duggal
and Company, not about others.

Shri Jaganath Rao: On the advice
of the architects this tender was ac-
cepted and because of my interven-
tion the amount was reduced by
Rs 2,20,000,

Then, as regards the point that the
lowest tenders should be accepted,
where the tender is incomplete it is
liable to be rejected, I may say that
Under condition 14 of the tender
notice the Managing Director has the
right to reject the lowest tender
without assigning any reason, That
1s the general condition which you
find 1n eny tender notice.

Another thing is that it is open to
the Managing Director to accept the
whole tender or only in part. The
power or right to accept the tender
in whole or in part vests with the
Managing Director.

Shrl Surendranath Dwivedy: That
is quite different.

Shri M. L. Sondhi: But you arc a
Minister. You should accept ..

Shri Jaganath Rao: Where the
tender is incomplete it is llable to be
rejected. It does not mean that ipso
facto 1t shall be rejected

Shri Jyotirmoy Basu: Why did you
consult the Finance Minister®

Shri M. L. Bondhi;: Why are you
mmmhmhm‘r You take
a decision.

“TNot recorded
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Shirl Jyotirmeoy Basu: It [z a case
of corruption and stealing

Shri Jagnnath Rso: We shall come
to the eorruption aspect later

As to why 1 consulted the Finance
Minister, I thought [ should accept
the recommendation of an sutonom-
ous body but, at the game time, be-
cause a largs amount was nvolvcd
I thought 1 should consult the Fin-
ance Mimster I sought his advice
and on his advice 1 directed them to
see that the tender was reduced by
Rs 2.20,000

Bhri 8.

Shri Jaganath Rao: There 13 no
question of insmuation or exoneration

Shri Kanwar La] Gupta: He wants
to involve himself.

Shri Jaganath Rao: That does not
matter If anybody can involve me,
he can involve me

8. KEotharl: You are

Then, all this 1s attributed to two
persons—one 15 the Chairman and the
olher 18 the Secretary to the Minustry
Answering a short notice question 1n
fins House I saixd that the Secretary
did not figure in the transaction at all

o WRT WM T : AIRZ LT

wr wed¥e W7 A

Shri Jaganath Rao: : ] am Answer-
ing one pownt. Why do you rause an-
other point” Let me fimsh this point

The Secretary of the Minlstry bad
nothing to do with this When the
papers came to me siraightaway

without even telling the Secretary 1
went to the Finance Minister

Shrl M. L. Sendhi: It was behind
the geenss influence, not on paper

Shri Jagamath Eao: About the
Chalirman, Shri Rathmam, he was only
a Director of the Ashoka Fotels
management 1in 198558 when the
hotel was constructed

JOLY M, 1997 Constructions in

Aboka 1.
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ot ST QW : Ay WTTROTT
F R wltew s’

Shri Jaganath Rao: At thet thme
nobody could have imagined that
Ashoka Hotel would expand in 1987
and that this project would aguin be
glven to a contractor In the mean
while even if Tirath Ram Ahuja and

had constructed his house—
I do not know; but even, for the sake
of argument, supposing he did it—
could 1t be assumed, much less pre-
sumed that this contract was given to
Tirath Ram Ahuja and Company be-
cause he bad constructed his house’
Is there any evidence to show thmt?®

Shri Kanwar Lal Gupta; Send the
case to CBI CBI will tell you

ot ey ow ;. wWeaw wpEw, Wi
qT W W A |

Shri Jaganath Ras: Wild allega-
tions against persons

Shri M, L, Sondhi: Not wild,
wpecific
Shri Kanwar Lal Gupia: There

s & prima facie case for a CBI
inquiry
Shri Jaganath Ras [ am coming

to the other point

sh Kanwar Lal Gupla: Sir are
you convmnced?

Mr, Speaker, He s replying

Shri Eanwar Lal Onpta: Noboedy
1« convinced, not even the Minister
himself

Bhri C. C. Desal: Was the contract
awarded by the Chairman or by the
Board of Directors®

Mr, Speaker: Let him complete the
main points

Shri Nath Pal: The incomplete
tender 13 the whole thing
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JULY 84, 1967 Constru~tions in Asoka

I
* Hotel (HAH Dis) -

Shri Surendramath Dwivedy: He i# the propriety of the transaction.

completely out of order Bince you

(Interruptions)

Shri Jaganath Rao, Parliament can,
by all means, go into thu question,
not the day-to-day working of the
public undertaking (Interruption)

Shri Kanwar Lal Gupta: This
not the day-to-day working

Shri M. L, Sondhi- A bad prece-

dent 13 being created (Interrun-
tions)
Mr, Speaker Order, order, i ths

Parllament™ comes mnto the pleturd
when the Committee on Public under-
takings enquiries into it (Inter-
ruption)

Shri M L. Sondhi: Why should
you wait for the Public Accounts
Commuttee? Can this House tolerate
corruption?

Shri Jagamath Rao; whether
something fishy has been done 1
can assure the House that nothing
fishy has been done, mothing unhaly
has been done and there is no sus-
pcion of that at all

Shri Eaawar Lal Gopta What
about having a CB1 enquiry® (In-
terruptions)

Mr Speaker He has not acceded

to that The House stands adjourned
to meet again tomorrow at 11 am
1815 hrs

The Lok Sabha then adjourned tll
xjmofﬂ'MHmam
95 1067/Sravana 3 1889 (Saka)



